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whenever there was any vacancy in the future, he wquld
be re~engaged. .Relyiﬁg on various judgements of the
Supreme Court on the subject of casual lébour; the
applicant submits, that he should be re-engaged by the
respondents because psrsons junior to him continue:
to work witb the’respondehts.‘ According to Shri Bhargava,
rersons who were engaged along with the applicant and
who were junior to him have been retained while the‘
applicant's services have been terminated.

Shri Mehta dlsoutea the fac S stated on behalf
of the aprlicants. He reiterated the statement in
the reply of the respondents that the applicant was
engaged only from 23-1-1989 upto 7-7-1989 and again
from Cctober, 1989 to 2-4-1990. He denies that his
juniors had been-retainéd in service whils the applicant
had been disengaged. At the same time he stated very Y
fairly that when a ﬁacancy does ariséé in the officeiﬂ'%whﬁ”’,
the applicant would certainly be engacged according to the
length of service put in QEZ%hEi Mehta expléined that in
the Office of respondent No.2, Casual labour is engaoeo
from time to tlme to meet the rush or work when some
examination hq§<to be held. A group Qf persons engaged
as casual labourers-f?r that purvose, are continued en n
employment till the work connected with thdfexamination is cver.
if, simultangously another examination is to be 'held,
another group of casual labourers has to be engagsd,
because the persons engaged for the first'examinaﬁion'
are busy with their work. when the work in connection
with the first examination gets over, casual labourers
engaged in connection wiggt%irst examination have
necessarily to‘beldisengaged, to be_Eeengagedvagain,
when another examination is to be held latef. Thus at

rone point of time, different sets of casual labourers

contd, ..




will be working in connection with the wérk thrown up

by different examinations being held at the same time.
Thus, it was difficult to aécertain the}h;laJHQTL seniority
of casual labourers.engaged‘from time to time.

: We have given the matter careful‘consideration.
Thelg Staff Selzction Commission is a part of the
Departmept of Personnel and Adminisﬁrative Reforms., If
after the additional work arising out of an examination
gets over and casual labourers encaged in this connection

have to be discharged, they can be considered for

engagement as casual labour in any of the other Wings in

the Department of FPersonnel and not necessarily in the office

of respondent No.2. The avpplicant will have to prove

to the respondents-by providing adequate evidence that

he actually worked as casual labocurer from 2-6-1985

and not only from 23—1-1989; The respondents will preyaré
a.list of versons engaged és casual labourerws from time:

to time according to the length of service rut in by them

in that capacity. This list could be common to the _ fﬁ-

office of respondent No.2 andlréspondent No.l. When i &
casual labouf¢€s dis-engaced because the work in connection
with an examination for which he was engaged gets over and
&
he cannot be fixed up asl?asual labourer in connection
. LY By K Lt

with another examination which is kedes held/ he can be
considered for engage@ygéycasual labourer in any other
office under respondent No.l according to his place in

-

the list of casual labourers prepared according to the

~length of service. The same list should be emploved for

regularisation in that order as and when such vacancies

arise before considering outsiders. In case the

'ﬁT5pondents find, as alleged by the'applicant, that persons

==X having lesser service as casual labourer have been

either retained or re-engaged over looking his claim, then

}{

he should immediately be re-engaged on the same terms a» Q*“Q>§mt»

The applicant will furnish details of such perscns, if anv,

to the respondents for this purpose.
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The ap~lication is disposad of on the above

\

terms at the stage of admission itself, leaving the

=

varties to bear -thelr own costs.
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